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1960 at New Delhi between the Mem-
bers of Parliament and Ministry of 
Community Development and C0-
operation for the socia-economic deve-
lopment of the underprivileged pe0-
ple of the country under the Com-
munity Development Schemes, and 
.tate: 

(a) the nature of the schemes pre-
pared by the Ministry on the sugges-
tions made by the Members of Parlia-
ment; and 

(b) if not, the reasons thereof? 

The Depoty Minbter of Community 
Development and Co-operation (Shrl 
II. S. Murthy): (a) The suggestions 
made by M.Ps have been referred 10 
the Study Group on the welfare of 
the weaker sections of the commu-
nity under the Chairmanship of Shrl 
J. P. Narain for detailed considera-
tion. 

(b) The report of the Study Group 
I. awaited. 

FlOOd Control In lammu and Kashmir 

1104. Shaikh Mohammad Akbar: 
Will the Minister of Irrlration an4 
Power be pleased to state the total 
amount of loan and ~ant askPd by 
the Government ot Jammu & Kashmir 
for ftood control schemes during 1961-
821 

The Depaty MInIster of Irrlration 
aDd Power (Shri BalbI): Accordinl 
to the Third Plan proposals of Jammu 
and Kashmir, the State Government 
had asked tor a central loan assistance 
to the extent of Rs. 204'3lS luhs tor 
400d control schemes durinl 1961-82. 

CeDtral Aalstanoe to States for Food 
ProctactiOD 

11M. Shaikh Mobam lD84l Ak1tar: 
Will the Minister of FOOd &ad Apt-
ealtare be pleased to state: 

(a) whether rules loverninl the 
IROt of Central assistance to State. 
tor Food production schemes have 
been amended and made liberal 10 
that the demancb of State duriDC 

the Third Five Year Plan are met .. 
liberally as possible; and 

(b) if so, the details thereot? 

The Depaty MlDister of Apicalture 
(Shri M. V. KrishDappa): (a) and (b). 
The rules tor the crant of financial 
assistance to States in the Third Five 
Year Plan have not yet been finalised. 
It is, therefore, not possible at this 
naee either to furnish the details or 
to say whether Central assistance in 
the Third Plan will be more liberal 
or not. 

Arrears orr Pay and IDcrements In New 
Pay Scales 

1116. Shri Kumbbar: Will the 
Minister of Railway. be pleaSed to 
state: 

(a) whether it is a fact that most 
of the employees of the South Eastern 
Railway have not received their ar-
rean and increments in new pay 
scales according to the recommenda-
tions of the Pay Commission accepted 
by the Central Government for the 
Indian Railways employees; 

(b) if so, the number of such un-
paid employees and their percentap 
to the total; 

(c) the reasons for the delay in pay-
ment; and 

(d) the steps taken for prompt 
payment? 

The Deputy MInister of Rallwa,.. 
(Shri Sbahnawu Khan): (a) and (b). 
Upto 28-2-1961, out of the staff who 
had opted for the Authorized ScalM, 
81 per cent had been paid their 
monthly salary in the authorized 
ICales and 38 per cent had been paid 
the arrears for July 1959 onwards; the 
remainder have yet to be paid. 

(c) Delay In payment is mainly 
due to delay in the exercile of optiOrq 
by staff. 

(d) Railway has been authorlzecl to 
appoint additional IItafr In order to 
eomplete payments at an early date.. 




